CENTRAL ADMINISTRATIVE TRIBUNAL, ALLAHARAD BENCH,
AT ALIAHARAD .

ALIAFABAD THIS THz ,Tth. .. . pay oF AUBUSTS 1995,

Contempt Application No, 143 of 1994,
in

Oricinal Application No, 3570f 1994,

CORAM :~ Hon, Mr, S. Das Gupta, Memher-A,
don. Vpe T. L. Verma,  Msmber-J.

Y T g e

Shyam Sunder Shukla, $/0,Sri Hari Nath Shuk la,
R/o. Village-Jot Ram Dutt, Post Office

District Varanasji,
(Now Bhadohi)

Gyanpur,
LI a‘qpplicant

Versus
1. Sri Ram Jeeyut Ram, Senior Superintendent of
Post Offices, Varanasi,

2, Sri Gopal Ram,SDI, lst Fost Off ice ,Gyanpur,
West Mandal, Varsnasi,

st s o0 ReSfondEntS.

ORDER (Oral)

1% This application vae filed for 2lleged

non-compliance </ with direction contained in the

. R i : .
order dated 4,3,1904 by whlcﬁkbench of this Tribunal

disposed of the 0.A.No, 357/1994 .

2% The direction conta ined inthe said order wes

that the respondents shall decide the rep

tatad

stéted Lo have been submitted by the applicant within
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2w
a period of one méonth from the date of communication
of this order. The applicant nov has averred that
Jesp ite this order ke ina communicated by him to
the respondents, by registersd post on 2.3,1994
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followed by a legal notice dated
respondents 4id not care either to consider

the representatlon and dispose of the same

oapreinstate the applicant in gservice.

3. The respondents have £i1a3 a counter
affidavit in v hich it is ctated that the
representatioh of the applicant has since
heen disposed of by an order dated 1.9.1994,

a copy of which has been annexed to the
counter-éffidavit. The respondents have also
explained the ¢ ircumstances in which there has
peen certain k&ﬁa of delay in disposing of the

representation. Tkgyhas also tendered lmks

uncua lif ied apology f°ﬂg?aid delay.

GMMP
A Zhe Contempt of Court lsﬁff there is

wilful and de liberate violation of the order

of the Court. In this case, the direction given

hy the,_ Tribunal has been complied with agd
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albut delayed wish , However, there is nothing

to indicate thatféelay ijs wilful or deliberate.
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Moreover, the respondents f-&i%fer tendéred
uncualified applogy for the deiay caused,
In view of this, the contempt application
is dismissed. The notices issued to the
respondents stand discharged.

' A

J .M, AM,




